Central Administrative Tribunal
HYDERABAD BENCH : AT HYDERABAD

RP 86/91 in ' -
O.A. No. 289/90 Date of Decision :
F-ANe. .
M.Saraswathi Prasad, . : Petitioner:
Sri Duba Mphan Rap, : ‘ Advocate for the

petitioner (s)
Versus '

The Inspectin'g Asst .Commissioner of Incometax,
Vi jayawada Range, Vijayawada, & 2 others Respondent.

5ri N.V.Ramana, L Advocate for the
Respondent (s)

CORAM :
THE HON’BLE MR. R.BALASUBRAMANIAN : MEMBER (A)

THE HON'BLE MR. T.CHANDRASEKHAR REDDY : MEMBER (J)

1. Whether Reporters of local papers may be allowed to sece the Judgement ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?

5. Remarks of Vice Chairman on columns 1, 2, 4
(To be submitted to Hon’ble Vice Chairman where he is not on the Bench)

A v-~’7c
(HRBS) (HTCR)
M(A) L

Mm(3)




i S

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

RP 86/91
in k .
0A 289/90. Dt. of Ordsr: 2¥ Wir -

M,Sarasuathi Prasad
| ...Applicant/Applicant

Vs,

1. The Inspecting Asst.Commissioner of
Incometax, Vijayawada Range, Vijayawada.

2. The Commissioner of Incumetax,
Visakhapatnam,

3, The Chairman, Central Board of Direct
taxes, New Dslhi,

.« .RESpondent s/Respondents

Eounsel for the Appliéant : Sri Ouba Mohan Rao

Counsel for the Respondents :  Sri N.V.Ranana, %! Gawe

CORAM:

THE HON'BLE SHRI R.BALASUBRAMANIAN : MEMBER (R)
THE HON'BLE SHRI T.C.REDDY : MEMBER (3)

(Order of the Uivision Banch passed by Hon'ble
Sri R.Balasubramanian, Mamber (a) .

This Review Petitien is filed by Mr,.Saraswathi Prasad -
against the Inspecting Asst.Commissioner of Income Tax,

Vi jayavada Rage, Vi jayawada, seeking a reuieu Df the
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Copy toi-

1.

2.

The

Inspecting Asst. Commissioner of Incometax, Vijayawada

Range, Vijayawada.

The

. The

4, One

5. One

6. One
rRsm/-

Commissioner of Incometax, Visakhapatnam.

Chairman, Central Board of Direct taxes, New Delhi.
copy to Sri. D.Mohan Rao, advocate, CAT, Hyd-bad.

copy to Sri. N.V.Ramana, Addl. CGSC, CAT, Hyd.

spare copy.
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grder of termination‘of the applicant under Rule 5 of ths
CC3{CCA) Temporary Service Rule=-55 and further directed ths
Respondents én pay all consequential benéfits flowing there-
from. As regards ths treatment of fhe heriod of suspension,
the Banch had directed the Respondents to pass éuitable
orders inaccordance with the rbles in the iight“uf the exone-
ration of the applicant by the Court., It is the case of

the reviesw applicant now that as per the provisions aof F.R.

. ko
54 A(3) he is entitlsd €er full pay and allowances and

wants that the Tribunal should pass an order to that effect
now. It is to be stated here that by a Cewatio™d decigion
the Tribunal had left it to the Ospartment to pass suitable
orders. Therefore it cdiscnot opsn to the appiicant to seek o
revieu,this specefic decision of the Bench by way of re-
congideration of the case. There being no error apparsnt,
as such the Review Petition is dismissed with neo order as to
costs. Be it made clear that the direction given in the O0.A.
still stands in so far as it relates to Respondents taking a
decision iAaccordance with rules @out treating the period
of suspension. Accordingly the Review Paﬁiticn is dismissed
with no order asrto costs, |
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(R.BALASUBRAMANIAN) ™  (T.C.REDDY)
MEMBER (A) MEMBER (3)

Dated: Qgﬂt(pril, 1592,
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